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 tion  (2)  of  Section  3A  of  the
 Foreigners  Act,  1946,

 (4)  A  statement  (Hind:  ang  Eng-
 lish  versions)  explaining
 reasons  for  not  laying  simul-
 taneously  the  Hind:  version
 of  the  Notification  mentioned
 at  (8)  above  [Placed  in
 Library,  See  No  LUT-430/
 79)

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE  DE-
 PARTMENT  OF  ATOMIC  ENERGY,
 ELECTRONICS  SCIENCE  AND
 TECHNOLOGY  (PROF  SHER
 SINGH)  I  beg  to  Jay  on  the  Table
 a  copy  of  the  detailed  Demands  for
 Grants  (Hindi  and  English  versions)
 of  the  Department  of  Electronics  for
 1979-80,  [Placed  in  Library  See  No
 LT-43/79]

 420  hrs

 PUBLIC  ACCOUNTS  COMMITTEE
 HUNDRFp  AND  TWENTY-FOURTH  REPORT

 SHRI  7  V  NARASIMHA  RAO
 (Hanamkonda)  I  beg  to  present  the
 Hundred  and  twenty-fourth  Report
 of  the  Public  Accounts  Committee  on
 Actron  Taken  by  Government  on  the
 recommendations  of  the  Committee
 contained  in  their  Twentieth  Report
 on  Purchase  of  Tents  Assembly
 Springs  Angola  Shitting  and  Gun
 Metal  Ingots

 32.43  hrs

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Fortiera  Report
 SHRI  JYOTIRMOY  BOSU  (Dia-

 ecommenda.
 tions  contained  in  the  Seventy-Fifth
 Repat  of  She  ‘Committee  (Futth  Lok
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 PROF  P  ._G,  MAVALANKAR
 (Gandhinagar):  Mr  Speaker,  ि,  I

 want  to  make  a  submission  im  xespect
 of  item  No  ye  The  order  paper  says,

 Shri  H  M  Patel  to  make  a  state-
 ment  regarding  the  situation  in  Jam-
 shedpur”  The  foot  note  says  that  at
 7५  to  be  made  at  5  PM  and  %t  be
 followed  by  a  discussion  My  sub-
 mission  35  that  if  the  statement  35
 made  at  this  point  of  time  then  we
 wilt  be  able  to  consider  ;t,  and  then
 We  can  have  a  meaningful  discussion
 But  if  it  comes  at  5  PM  followed  by
 a  discussion  then  it  may  not  be  possi-
 ble  to  have  8  meaningful  discussion

 MR  SPEAKER  I  do  not  have  any
 objection  If  the  statement  is  ready
 I  shall  request  the  Munister  to  make
 the  statement  at2  P  M

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  I  will
 check  up  and  let  you  know

 SHRI  SAUGATA  ROY  Sur,  I  have
 another  iequest  that  the  discussion
 time  be  not  limited  to  two  hours
 (Interruptions)

 MR  SPEAKER  Although  it  is  not
 on  the  Order  Paper  yet  I  have  per-
 mitted  Mr  George  Fernandes  to  make
 a  statement  regarding  the  Commussion
 of  Inquiry  on  Large  Industrial  Houses
 headed  by  Justice  Shr:  A  K  Sarkar  as
 it  a,  of  urgent  public  importance

 42.3  hrs.
 /
 STATEMENT  RE  COMMISSION  OF
 INQUIRY  ON  LARGE  INDUSTRIAL,
 HOUSES  (SARKAR  COMMISSION)

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES).  Sir,
 As  the  Honourable  House  is  aware,  the
 Commission  of  Inquiry  on  Large  In-
 dustrial  House;  (Sarkar  Commission)
 under  the  chairmanship  of  Shri  A.  X
 Sarkar,  formerly  Chief  Justice  of
 Supreme  Court  was  appointed  oy
 Government  of  India  by  a
 issued  on  18-2-1970,,  Accirding  to  the



 247  Commission  of  Inquiry  APRIL  18,  979

 {Shri  George  Fernandes]
 notification  appointing  the  Commission
 its  report  was  to  be  submitted  to
 Government  within  a  year  from  the
 date  of  its  notification  viz,,  l7-2-972.
 The  Commission  could  not  complete
 its  enquiry  ang  its  tenure  has  been
 extended  by  Government  year  by
 year,  A,  total  expenditure  of  Rs.  1,64,
 00,946  has  been  incurred  on  the  Com-
 mission  from  1970-71  to  1978-79,  and
 the  current  year’s  expenditure  on  tlic
 Commission  is  estimated  at  Rs,  2l
 lakhs.  The  Commission  has  not  so  far
 submitted  any  report  though  it  has
 been  in  existence  for  more  than  9
 years,

 After  the  Commission  was  set  up  in
 February  970  it  issued  a  notification
 in  August  970  as  provided  for  in  the
 rules  framed  under  the  Commissions
 of  Enquiry  Act  inviting  the  public  to
 furnish  information.  As  the  response
 of  the  public  to  this  nctification  was
 poor  and  as  the  Commission  felt  that
 it  was  practically  of  no  ussis-
 tance,  the  Commission  itself  start-
 ed  to  collect  the  facts  concern-
 cerning  the  allegation  with  the  help
 of  an  investigating  organisation  of  its
 own.  It  started  examining  the  files

 of  the  Government  of  India,  Financial
 Institutions  and  also  the  records  of
 the  concerns  under  enquiry.  So  far
 more  than  10,000,  files  have  been  gone
 into.  This  methodology  of  work
 adopted  by  the  Commission  resulted
 in  considerable  delay  in  the  working
 of  the  Commission.  Even  after  secur-
 ing  the  records  the  officers  of  the  in-
 vestigating  organisation  of  the  Com-
 mission  had  to  spend  a  lot  of  time  in
 analysing  the  information  with  a  view
 io  ascertaining  whether  there  were
 irregularities  which  needed  enquiry
 80  as  to  pinpoint  the  persons,  con-
 cerns  or  institutions  prima  facie  res-
 ponsible  therefor,  Even  after  the  pre-
 Hminary  investigation  wes  over  and
 the  investigation  report  was  consider-
 ed  by  the  Commission  persons  likely
 to  be  adversely  affected  had  to  be
 given,  Opportunity  to  be  heard  and
 produce  evidence  in  thelr  defence,  At
 these  hearings  the  relevant  facts  were
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 presented  by  the  Commission's  coun-
 sel  ang  the  persons  likely  to  be  ad-
 versely  affected  were  given  an  oppor-
 tunity  to  present  their  case  in  defence
 by  evidence  or  otherwise  themselves
 or  through  counsel.  The  procedure
 thus  followed  as  wel]  as  the  volumi-
 nous  papers  Which  were  involved
 teok  considerable  time  fo  get  going.

 The  notification  appointing  the  Com.
 mission  itself  gave  a  vast  and  varied
 nature  for  its  terms  of  reference
 covering  the  entire  gamut  of  indus-~
 trial  licensing  in  respect  of  large
 number  of  industrial  undertakings
 during  the  period  956  to  1966,  The
 Commission  was  required  inter  alia
 to  inquire  into  and  report  in  respect
 of:

 (i)  instances  of  irregularities,  lapses
 or  improprieties  pointed  out  by  the
 Industrial  Licensing  Policy  Inquiry
 Committee  in  its  report,

 (ii)  The  financial  assistance  given
 to  larger  industrial  houses  by  finan-
 cial  and  other  institutions,

 (iiiy  Allegations  mentioned  in  de-
 tail  in  a  schedule  attached  to  the
 notification  regarding  the  Birla  Group
 of  concerns.

 (iv)  A  series  of  allegations  regard-
 ing  the  Birla  group  of  concerng  in

 respect  of  which  further  investigations
 were  to  be  made  in  public  interest.

 (v)  Measures,  whether  procedural
 or  otherwise,  which  in  the  opinion  of
 the  Commission  are  necessary  or  de-
 sirable  in  public  interest  in  order  to
 ensure  that  such  irregularities,  lapses
 or  improprieties  do  net  recur  in  future.

 (vi)  Such  other  allegations  or  mat-
 ters  which  may  come  to  its  notice
 being  matters  connected  with  or  aris=
 ing  out  of  mattérs  referred  to  earlier.

 Such  a  vast  and  varied  nature  of
 the  terms  of  reference  of  the  Cém-
 mission  itself  js  one  of  the  contribu-
 tory  factors  for  the  inordinate  delay
 of  over  9  years  which  hag  taker  plece
 in  the  submission  of  the  report  of  the
 Commission,
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 Another  contributory  factor  for
 delay  in  the  Commission's  work  has
 been  a  laige  number  of  writ  petitions
 which  have  been  filed  mainly  by  the
 Birla  group  of  concerns  in  High
 Cou:ts  of  Calcutta  and  Punjab  and
 Haryana.  Thirty  concerns  in  all  mov-
 ed  the  High  Courts  for  granting  stay
 against  the  proceedings  of  the  Com-
 mis:ion.  Interim  orders  on  writ  peti-
 tions  and/or  petitions  for  stay  were
 granted  by  the  High  Courts  of  Cal-
 cutta  and  Punjab  and  Haryana  on
 different  dates  ranging  from  10-9-1970,
 to  25-9-1974  No  adequate  action  has
 been  taken  by  Government  to  get
 these  stay  orders  vacated  nor  were
 urgent  steps  taken  for  expediting
 hearing  of  these  cates  till  March  1977.
 When  the  present  Government  took
 eve:  in  March  and  April,  977  urgent
 consultations  were  held  to  expedite

 the  hearing  of  these  cases  and  for
 vacation  of  stay  orders.  The  writ
 petition  file@  in  the  High  Court  of
 ‘Punjab  and  Haryana  was  dismissed
 with  costs.  The  writ  petitions  filed
 in  the  Calcutta  High  Court  were  also
 taken  up  for  hearing.  The  writ  peti-
 tion  filed  m  the  Calcutta  High  Court
 by  Orient  Paper  mills  was  heard  arid
 judgment  was  delivered  on  26-9-1978
 striking  down  Nos.  2,  4,  9,  li,  2  and
 38  of  Schedule  C  of  the  Notification
 appointing  the  Commission  of  Inquiry
 and  the  High  Court  made  the  rule
 absolute,

 In  view  of  the  inordinate  delay
 which  was  taking  place  in  finalisation
 of  the  report  by  the  Commssion  there
 las  been  criticism  both  within  Parlia-
 ment  and  outside.  This  ig  also  the
 subject  matter  of  severa]  Parliament
 questions  and  many  Members  of  Par-
 liament  have  expressed  their  anxiety
 Qver  the  delay  in  gubmisison  of  the
 report  by  the  Commission.

 Tn  the  light  of  these  facts  the  Com-
 mission  was  consulteq  whether  it
 Sould  give  any  time  limit  within
 Which  it  could  give  its  final  report.
 The  Commission  had  informed  Gov-
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 ernment  that  it  would  not  be  possi-
 ble  to  complete  its  work  even  by
 398l.  Even  an  interim  report  would
 take  more  than  8  months  during
 which  period  Government  would  have
 to  continue  to  bear  heavy  expenses
 of  nearly  Rs,  20  lakhs  per  year.  It
 was  reluctant  even  to  agree  to  submit
 an  interim  report  within  six  months
 on  the  work  which  had  already  been
 dune  by  it  In  the  meantime  Justice
 Satkar  also  submitted  his  letter  of
 lesignation  to  the  Prime  Minister.

 Taking  al]  these  factors  into  con-
 sideration  Government  had  to  consider
 the  .2lowing  possible  lines  of  action.

 da)  to  continue  the  Commission
 indefinitely  even  though  it
 was  evident  that  it  would  in-
 volve  substantial  expenditure
 from  the  public  exchequer
 without  any  assurance  that
 useful  results  coulg  emanate
 from  it;

 rer)  to  wind  up  the  Commission
 immediately  leaving  its  work
 as  it  was;  and

 (uu)  to  accept  the  resignation  of
 Justice  Sarkar  ang  wind  up
 the  Commission  in  its  present
 form  but  also  identify  indivi-
 dual  cases  where  prima  facie
 evidence  was  available  for
 prosecution  to  be  taken  up  by
 further  investigation  by  exist-
 ing  Government  Departments/
 agencies.  Along  with  this
 Government  could  also  iden-
 tify  problems  that  have  rais-
 ed  in  regard  to  Large  Houses
 in  general  arising  out  of  the
 work  done  by  the  Commis-
 sion.

 Since  this  was  q  matter  of  great
 public  concern  and  subject  matter  of
 several  Parliament  Questions  I  had
 also  taken  the  opportunity  of  invit-
 ing  Leaders  of  Opposition  for  meet-
 ings  to  discuss  the  future  course  of
 action  which  could  be  followed  in  re~
 lation  to  the  work  of  the  Sarkar  Com-
 mission,  To  facilitate  these  discussions,
 the  life  of  the  Commis3ion  was  ex~
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 terittet!  twite  by  one  mont  from  Feb-
 raety  Y878  to  Merch  799  and  March
 7978  to  Apfit  1979.  I  had  explained

 to  therh  the  fault  backgtound  how  the
 mattér  hed  iniffaly  been  raiseq  and
 the  sttbséqtent  setting  up  of  the  Com-
 mission,  ahd  290  the  alternatives  open
 to  Government  which  havé  been  men-
 tioned  above.

 In  the  light  of  these  discussione
 and  after  considering  the  relevant
 issues  Government  have  decided  to
 follow  the  céurge  of  action  mentioned
 af  (iii)  above.  Accordingly  Govern-
 ment  have  accepted  the  resignation
 of  Justice  Shm  A  K.  Sarkar  and  have
 issued  a  notification  winding  up  the
 Commission  from  today.  Government
 Propose  to  take  over  all  the  records
 of  the  Commission  including  the  in-
 vestigation  reports  so  far  completed
 by  ४  and  to  forward  these  to  the
 cencerned  Mimstries/Departments  to
 take  further  action  according  to  law
 takig  into  account  the  preliminary
 conclustons/findings  arrived  8६  by  the
 Commission  in  its  enquiries,

 In  conclusion  7  woulg  like  to  2e-
 iterate  that  Government’s  policy  to-
 wards  Large  Howes  Has  béen  fully
 explainégd  in  its  Statement  on  Indus-
 trial  Polity  whith  was  laid  before
 Parliament  on  23¥d  Decertber  1977.
 In  its  Heetsing  policy,  Government
 will  a

 ered
 the  activities  of  the

 Latge  Mouites  t6  bring  thera  in  line
 with  the  country’s  sotio-economic
 goats.  It  will  be  fhe  poli¢y  of  Gov-
 erninént  to’  5006  that  no  unit  or
 busitiess  group  acqittres  dorttinant  or
 moniopolittice  position  thé  market.
 ‘Pre  present  industfidl  activities  of  the
 Large  Houses  wil]  glso  bé  scrutinised
 so  that  unfair  practices  arising  out  of
 manufacturing  inter-linkageg  are  also
 avoided.  Im  order  to  ensure  social
 accountability,  the  finartcial  institu-
 tions  whose  support  is  vital  for  setting
 Up  and  running  of  large  scale  enter-
 prise;  will  be  expected  to  assume  a
 more  active  role  in  overseeing  the
 activities  of  units  financeg  by  them
 in  order  to  ensure  that  management
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 is  increasing,  professionalised  and  con-
 forms  to  national  priorities,

 I  am  sure  that  Governmert  can
 count  6h  the  support  frorh  gfl  8
 of  the  House  in  the  itnpleme:  hd
 of  this  policy,

 a  —

 Wad  héuts

 MATTERS  UNDER  RULE  377

 a)  Spreapinc  oF  DESERT  AREA  IN
 RAJASTHAN

 Wo  हरी  हीथ  मंगलोर  इदारा  (बीकानेर)
 केन्द्रीय  शुष्क  क्षेत्र  गवेषणा  संस्था

 ्
 कै

 वैमानिकी'  के  मतानुसार  राज॑स्थान  में  मे
 मिस्र  बकता  जा  रहा  है।  इस  रेंगिस्तागी  । गा
 में  रेत  कौ  मात्रा  ह.  रही  है  और  हाल  के  पूछे
 बच्चों  में  यह  भयावह  रूप  घोर  कर  गया  हैं।
 यह  स्थिति  कितनी  भास्कर  ही  गई  है  इसका
 अनुमान  इसे  बात  से  लगाया  जा  सकता  है  कि
 बाड़मेर  नगर  के  उत्तर  पब  में  एफ  पहाड़ी  शासित
 बच!  पहले  रेत  से  पूर्ण  मुक्त  थी  किन्तु  स्ब  कह
 स्थान  रेत  में  दब  गया'  हैं।  बाड़मेर,  जालौर  बीर
 जोधपुर  जिलो  में  पहाड़िया  कभी  आड  में  भारी
 माता  में  रेत  एकत्र  हो  रही  है।  जोधपुर  शेरगढ़
 मार्गी  पर  भी  रेते  का  जमाव  बढ़ता  जा  रह  है
 कौर  भेक  स्थानों  पर  रेस  की  टोले  बने  गई
 है।  जोधपुर  नगर  के  आर!  ओर  रेत  की  दैनिकों
 प्रकट  होने  लगी  हैँ  शौर  प्रति  दिन  उनका  श्लोक
 बढ़  रहा  है।

 ज्  मैस'
 जैसलमेर  राजमार्ग  पर  रेत

 की  गहनतर  हसनी  परत  हो  गई  है  कौर  इस
 मार्ग  को  रेत  से  हसना  ढक  लिया  है  कि  इसकी
 दिशा  बदलना  झ्रावश्यक  हो  गया  है।  जैसलमेर
 से  सोम  को  जाने  वाला  मार्ग  कुछ  ही  वर्षों  मे
 रेतीले  टीलो  में  विलीन  हो  जाएगा  |  पोकरण,
 शेरगढ़  जौर

 ह ४
 में  प्रतिदिन  रेत  के  टीलों

 का  जमघट  हो  रहीं  है।  बाडमेर  में
 द् स्थान  औरों  बोकर्सिश  जिलों  में  छपेंगे

 मोखा  रेल  के  मंहरॉसोगर  में  शीघ्र  हों
 ४"
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